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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL, HYDERABAD
AT HYDERABAD.

L

R.A.ND.69/98 in D.A.No.1060/96.

Date of decision: 10-2-1959%
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Baetween:

P.Ananda Reddy. . Applicant.
5/0 PiNarasimha Reddy
Casual Mazdoor under
SDOT; ‘Amakapalli,
And

1« The 3ub Divisional Officer,
Telecom, Anakapalli - 531 001.

2. The General fManager, Telecom,
Visakhapatnam Telecom Oist.
Visakhapatnam - 530 020.

3. The Oirector General, Telecom,
(representgdoay Union of India),

New Delhi ~-110 001, Resgpondents.

Counsel for the Review Applicant: Sri C.Suryanaray

BENCH
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Counsel for the review Respondents: SFi V.Vined Kumgr,

Hon'ble Sri H. Rajendra Prasad, Membar (A)

Hon'ble Sri B.%.Jai Parameshwar ,Member (J)

N




R.A.No.65/98 in G.A.1060/96.

(by Hon'ble Sri B.S.Jai Parameshuar, Member

¢3)

Heard Sri C.Suryanarayana, the learned couTsel

for the Review Applicant and Sri V.Vinod Kumar, t

learned counsel for the Revieu Respondents.

The Applicants in this R.A., hag filed t

application to review the order dated 29.7.1938 p

in the G.A.
,"/

The said O0.A., was disposed of ralying u
the order psssed in 0.A.907/96. Now, the lsarne
counsel For the applicant herein submits that thﬁ
facts and circumstances of ths case in 0.&.907/96
were quite different end has no resemblance to
decide the 0.4.1060/96 an the basis of the mater{
available in ﬁ.n.907/96. Therefore, we feel if
proper tD.re-haar.the 0.A., on merits. Hence th
The Ordar

Review Bpplication is allowed.

dated 29.7.1998 in 0.A.,1060/96 is set aside.

The Review Applicetion is alloued.
0.A,, 1060/96 is nrdared‘tn be posted for k

No order as to costs.
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